79 Waitten Answers
Jute Workers’ strike

830. SHRI NIREN GHOSH: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government's attention
has been drawn to the one-day token
strike by the jute workers on the 24th
September, 1974 in protest against the
non-fulfilment of the terms of the recent
tripartite agreement; and

(b) if so, what steps have been taken
by Government to implement the terms
of the tripartite agreement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
Yes, Sir.

(b) The Government of West Bengal
and the Labour Ministry are seized of
the matter.

Smugglers in Gujarat State

831. SHRI M. KADERSHAH: Will
the Minister of FINANCE be pleased
to state: :

(a) whether it is a fact that the for-
mer Finance Minister of Gujarat, Shri
Amul Desai, forwarded a list of more
than 150 smugglers including seven
M.L.As. of that State to the Central
Government for necessary action a
year back;

(b) if so, whether all the persons
named and referred to by the former
Minister have since been detained ; and

(c) if not the reasons therefor ?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) No
such a list of more than 150 smugglers
including 7 M.L.As. appears to have
been received by Central Government
ifrom Shri Amul Desai, former Finance
Minister of Gujarat State.

(b) and (c) Do not arise in view of -~

reply to part (a) above.
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832. SHRI OMPRAKASH TYAGI:
Will the Minister of FINANCE be pleas-
ed to state:

(a) whether Government propose
to appoint a Commission for conduct-
ing a probe into the claims made by
the smugglers detained under the
Maintenance of Internal Security Act
and also into the affairs of the poli~
ticians providing political patronage
to such smugglers ;

(b) if so, by when this Commission
is likely to be appointed ; and

(c) if the answer to part (a) above
be in the negative, what are the
reasons therefor 7]

facawslt (aft dto gwgrgw) ¢ (F) &
()5S ag 1 fame wFda frgaa axd
#r]# € avaweaar =g & 1 afe F1E da
Flg Fifza ¥ A 5 F§ cufog a=-
Tad) wlafafud § sigwed &, & wiwar
gaaa  gAfeml grr wmE # «im N
M

1 [ 1 English translation.



